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461 Limitation

) ME. I‘:ORBES seconded the Mo-
tion, which was then put aud car-
ried, and the Bill was read a first

and second time on the motion of
Mr. Harington. ‘

CRIMINAL PROCEDURE.

The adjourned Committee of the
whole Council on the Bill ¢ for sim-
plifying the Procedure of the Courts
of Criminal Judicature not established
by Royal Charter” was then resumed.

Sections 132 and 133 were passed
after amendments.

Sections 134 to 137 were passed
as they stood.

Section 138 was passed after amend-
ments.

Sections 139 and 140 were passed

as they stood.
Section 141 was passed after amend-

ments.

After two verbal amendments in
Section 142, the consideration of that
and the following Section was post-

ned.

Sections 144 and 145 were passed as
they stood. . ,

The further consideration of the Bill
was then postponed, and the Council

resumed its sitting.

POSTPONED ORDERS OF THE DAY.

The following Orders of the Day
were postponed :—

Adjourned Committee of the whole Council
on the Bill “ to remove certain tracts of Coun-
try in the Rohilcund Division from the juris-
diction of the tribunals established under tho
general Regulations and Acts.” )

Committee of the whole Council on the Bill
« for licensing and regulating Stage Carringes.”

Committee of the whole Council on the Bill

« for t.hf,levy of Port-dues in the Ports of the

ncan.

‘Adoption of the preliminary Report of the
Select Committeo on the Bill “ to amend Act
X LII of 1860 (for the cstablishment of Courts
of Small Canses heyond the local lim:ts of the
jurisdiction of the Snpreme Courts of Judica-
ture established by Roynl Charter),”- end sus-
pension of the Standing Orders in order that
the Bill may be passed through its subsequent
stages.

CRIMINAL PROCEDURE,

Mr. HARINGTON moved that the
communication from the Bengal Govcm-
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of Suits.
ment which was this day reported,
relative to Section 162 of the Criminal
Procedure Bill, be printed.

Agreed to.

"The Council adjourncd.

Saturday, May 11, 1861.

PRESENT :

The Hon'ble the Chief Justice, Vice-President,
in the Chair,

The Hon'’ble Sir H. B. ) C. J. Erskine, Esq.,
d

E. Frere, an
II. B. Harington, Esq., | The Hon’ble Sir C.
R. M. Jackson.

H. Forbes, Lsq.,

In consequence of the indisposition
of Mr. Laing and Sir Robert Napier,
the Council was eadjourned, on the
Motion of Sir Bartle Frere, till Satur-
day, the 18th instant, at 11 o'clock,
the Members assembled not forming
the - quorum required by law for a
Meeting of the Council for the pur-

pose of making laws,

Saturday, May 18, 1861.

PRESENT :

The Hon'ble the Chief Justice, Vice-. Y
R ice-President,

Hon’hle Sir H..B. E. {C. J. Erski \
Frere, Hon’ble Sirneé.El;.qk.
Hon’ble Major-Goneral {  Jackson,

8ir R. Napier, and
H. B. Hnringwn: Esq,, wEsqs Seton-Karr,

H. Forbes, Lsgq.,
NEW MEMBER,

- Tae CLERK reported to the Coun-

cil that he had received a letter from
the Bengal Government, intimating
that the Lieutenant-Governor had no-
minated Mr. Seton-Karr to be a Mem-
ber of the Legislative Council.

Mgz. SETON-KARR wasduly sworn
and took his seat,

LIMITATION OF SUITS.

. Tne CLERK presented to the Coun-
cil a Petition from Russickloll Ghose,
praying for certain amendments in Act -
X1V of 1859 “to provide for the limi-
tation of #uits.”





